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Annoucemesit Re. arrest and release
of Shri Rameshwar Singh, Member,
Rajya Sabha -

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Before I call
upon the next speaker, I have fo in-
form Members that T have received
the following message dated 15th
September, 1981, from the District
Magistrate/Senior Superintendent of
Police, Varnasi, regarding the arrest
and release of Shri Rameshwar
Singh, Member, Rajya Sabha,:

“Shri Rameshwar Singh, M.P.
Rajya Sabha, arrested u/s 151/107/
116 Cr. P.C. along with 94 other
volunteers of Lok Dal in connec~
tion with ‘Jail Bharo’ agitation on

v .14/9 AN, All were later released
on assurance of agitators to main-
tain peace.”
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THE VICE-CHAIRMAN
DINESH GOSWAMI): No, No.

(SHR1

st AMTIAT AAE WOEY
o faqz. ..

A (=it faam Mens)
Ty fyz xgy ¥ ¥xET o
/1 4w 1 gar  wg gam
you want to make some stubmission,

you can do so after the Calling
Astention.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Reported ~Mass Conversion  of

Harijans to Islam in Tamil Nadu and,

other parts of the country and the

reaction of the Government of India
thereto— Contd.

SHRI GULAM  MOHI.UD-DIN
SHAWL: Mr. Vice-Chairman, Sir,
at the inception 1 shall express my
regret that precious time, valuable
time, of this hon. House is taken on
an issue which, to all intents and
purposes, is fit for consideration, or
I should say, is werthy of considera-
tion at some Hindu Seminar and not
the Parliament of India because the
Parliament of India is governed by
the Constitution which says that there
ghall be freedom of thought and
religion. We failed to understand
that on the one hand you give us fun-
damental right and on the other hand,
rather through underhand means, you
want 10 deny us that rights and creafe
such a furore or hullabaloo or even,
I should say, such a nose that a Call-
ing Attention is presented before this
House and precious time is wasted for
nothing, I hope that, as things are,
saner elements from both sections of
the House shall see that as far as the
mischief is concerned, this is a con-
certed effort to import that communal

A
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virus into the Southern part of the
country, We have not seen that virus
so far. That concerted effort is there,
1 appeal to all sections here that we
should try to nip that mischief in the
bud lest there should be any other
ramifications and we sghall suffer in
the South the same fate which we see
in the North. After all, what has
happened in Meenakshipuram or
somewhere else? Throughout India,
at some place or at some time, the
Muslimg are butchered and massacred
en masse for no fault of theirs and
on the other hand, when a partlcular
section or some people accept Islam,
the Central Government is moved.
We fail to understand what hasg the
Government to do with it. The
Government should not be, and as per
the Constitution, is not concerned
with the particular faith of any
citizen of India. Ppeople in Rehmat-
nagar, previously known as Mee-
nakshipuram, embraced Islam. But
the House is concerned with one point
that they continue to be Indians.
We are Muslims. But we are Indians.
They are Indians. They have not
adopted any nationality other than
India, They have not gone foreign.
But the furore is there. I understand
that as far as our worthy Home
Minister is concerned he issued a
-statement there that petro-dollars are
there. And 1 hope he will correct
himself. Let the hon. Home Minister
tell the House as to how many
thousands of Hindus visited the Arab
countries for labour, Is there any
case of any Hindu converted to Islam
in Arabia, in any Arab country?
While he was there, he was offered
job and he was offered money but
there was no such case of conversion.
But as far as this case is concerned,
all gsorts of mud-slinging and maling-
ning has been done with ulterior
motives. Unfortunately, some Mem-
bers from the Treasury Benches—I
say, unfortunately—have fallen vic-
tims to this propaganda because ag I
said earlier and [ submit humbly
again this communal virus is belng
exported to the South. Beware of
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that. See the fate of those cities. of

Jamshedpur about which you are

anxious to discuss, Baroda and othegs .~

places. What iz happening there?
That is a great scar on the fair name
of India, the secular India, the India
in which Mahatma Gandhi and
Jawaharlal Nehru had the honour
to live and lead us. Today, the things
are different. So much has been said
here. And we do not want to waste
the precious time of this hon. House.
After all what has happened? My
fore-fathers acceptad Islam. We
were not Harijans. It i a question of
time and place. Some centuries back,
the fore-fathers of my Triends here ac-
cepted Islam. They accepted Islam
some 600 or 700 or 800 or even 1000
years back. And they are Muslims
They are the descendants of those
Muslims. We are  Muslims, But
there is no question of caste ag far as
this Islam is concerned. We do not
believe in that. But those gentlemen
who spoke so much here are not pre-
pared to dine with a Harijan. )

I shall dine with a Harijan. Are
they prepared to take a Harijan te
the temple? I shall take hum to my
mosque and I shall let him worship
his own deity there. There 1s no bar
to that. That equality is there.

So, Sir, as I sutmitted earlier, the
question is not that a muss conversion
has taken place. But those gentlemen
want that there should be the reper-
cussions, the side effects, the bad
effects on the Muslim elsewhere and
they be called bad names and then
hanged, as they are massacred every-
where else. So, my submission is
that such things, fizstly, should not be
discussed in this august House. The
second thing is that this is not a fit
case to be discussed here. Let it be
argued somewhere else. But as far as
Islam anq other things are concerned,
no maligning of or harassment to the
Muslims should be done. Thank you,
Sir.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): I would like to
take the sense of the House on one
point. We have gct the half-an-hour
discussion at 6 o’clock. I do not know
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‘whether Mr. Shahi will agree to have
it postponed till tomorrow. There are

——wp$till two more speakers who have to
- speak on the Calling Atfention Motion

and the Minister has glso to reply. It
‘Mr. Shahi agrees we can take up the
Thalf-an-hour discussion tomorrow.

SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra): No, no.

SHRI N. K. P. SALVE: In the next
session. .

SOME HON. MEMBERS: No, we will
take it up today.

SOME HON. MEMBERS: We will
take it up tomorrow,

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Shri Shahi
smiles, which means agreement. I have
taken it that he has agreed, bhecauss
smile means agreement.

SHRI NAGESHWAR PRASAD
SHAHI; Personally 7 have no objec-
tion. My friends, Dr. Shanti Patel, Mr.
Dhabe, Mr. Bagaitkar, they are not
agreeing to it. Personally I have no
objection. They want it today.

SHR1 SHRIDHAR WASUDEO
DHABE: The half-an-hour- discussion
will take us up to 6.30 p.m. and ihen
You can again take up the Calling At-
tention.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Mr. Shahi has
given me advance warning and he has
said that it may not be possible to
finish this discussion in half an hour.
If you are prepared to close this dis-
-eussion in half an hour and finish by
6~30 P,M., then I will take it up. If 1
accept Mr. Dhabe’s suggestion then I
will close this half-an-hour discussion
exactly at 6-30 p.m. If you agree, 1
ddon't mind to take it up today. But
:I do not think you will be able to do
-it, .

. SHRI B. D. KHOBRAGADE: You
-will not be able to finish it in half an
bour and so better have it tomorrow.
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THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Mr. Shahi, i 8
think we can have it for tomorrow.
There is no half-an-hour discussion te-
TNOITOW.

ot oaddT : ad A w18
faqe ai aw Hfsg | @w g
RIFAL |

IqaAtEaer (s faaw wear 1)
1s faqz & gar RN &

Let us take it up tomorrow. We will
get more time tomorrow,

SHRI SHRIDHAR WASUDFEO
DHABE: There are so many Govern=
ment Bills tomorrow, (Interruptions).

THE VICE-CHAIRMAN (SHR1
DINESH GOSWAMI: Listen to  me.
Just a second. The Government busi-
ness cannot come in the way of the
Half-an-Hour discussion because when
half-an-hour discussion will be fixed
at 6 oclock it will be taken up
at 6 o’clock. Only by your consent I am
postponing it till tomorrow. That is
why I am asking for your consent,
Tomorrow this type of a Calling Atfen-

.tion will not be there which will take

us up to 6 o’clock, which is extraordi-
nary. That is why I am making this
request. We will take up half-an-hour
discussion tomorrow, to which Mr.
Sahi has agreed. Yes, Mr. Warjri.

SHRI ALEXANDER WARJRI
{Meghalaya): Mr. Vice-Chairman, Sir,

.at the very beginning 1 would like te

Tmade some observation....
(Interruptions) -

SHRI NAGESHWAR PRASAD
SHAHI: Sir, they want it today.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): I have already
calley Mr, Warjri. Mr. Warjri, please
continue.

" SHRI ALEXANDER WARJRI: Mr.

Vice-Chairman, Sir, at the very be-

_ginning I would like to make an ob-

servation regarding some statements,
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irresponsible gtatements, made by
some speakers, when they referred to
the North-East and Nagaland where
we do not have any problem of Hari-
jans because we do not have any
caste system there. Some leaders
seem to take pleasure in referring al-
ways to the North-East and blaming
missionaries and making them scape-
goats for everything that has hap-
pened there, I woulg like to know
from the Minister how many foreign
missionarieg are therg in North East.
As far as I know, in Nagaland there
is not a single foreign missionary.
And, about foreign money, without
proof they are making irresponsible
statements as i they have seen the
actual money flowing from abroad.

Then, to come to the gubject, Mr.
Vice-Chairman, Sir, according to the

Government, during the 14 months
the number of converts from Harijans
to Islamism was five thousand. I

am not a Hindu, nor am I a
6 PM. Muslim. I am a Christian.

But I also firmly Dbelisve
in the fundamental rights as

enshrined in the Constitution, which
guarantees equality between man and
man, and forbids untouchability.
Though we all profess equality and
condemn untouchability, caste sys-
tem is still prevailing jn our midst.
If we are really going to do away
with untouchability, here in India, I
think it js only by allowing—not only
allowing, but encouraging the Hari-
jans ang the untouchables to change
their religion. That is the only way,
by which we can do away with un-
touchability, And here I congratulate
these 5,000 people for breaking the
yoke of so many hundreds of years
placeq upon them by the Aryans.
These Harijans were inhabitants of
India before the Aryans came and
converted them into Harijans so as to
give them 5 place in the lowest posi-
tion in Hindu society. According to
them, to remain jn Hindu society is
the perpetuation of slavery and sub-
jection to atrocities and indignities.
Can we deny the fact that during the
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last few years, the Harijans were

subjected to atrocities by high-caste
Hindug who even used police people
to force them to remain in their
present state that they are in? Ac-
cording to official statistics, the num=
ber of atrocities against Harijans hag
gone up by over 8( per cent. From
10,735 cases in 1974, the number has
gone to over 18,000 during 1980.

[The Vice Chairman (Dr. Rafiq Za-
karia) in the Chair, ]

It ig only now that these conversions
have attracted so many leaders, in-
cluding the Members of Parliament
who have pleaded that 311 of them
have gone to Meenakshipuram. So
many of them have gone therg bé-
cause of these mass conversions, No-
body hag ever cared for them before.
Now hundreds of VIPs, including
Government officials, have gone in
order to enquire into the affairs of
these mass conversions. But, is if go-
ing to stop untouchability? Will shar-
ing a meal once with a Harijan stop
the jnequality once and for all? Will
appointment of a hundred Harijans
in the Bihar Mandir in Delhi make
other Hindus and these high-caste
people to look upon the Harijans as
their equals? It is being said that for-
eign money hag been used for these
mass conversions, So far, nobody has
been able to prove this. Even if fore-
ign money has been used, so what?
Cannot a Muslim brother from a
richer country help a Muslim brother
who is downtrodden in this country?
Can he not lift him up with his money
and with whatever he could, to help
him? What have the laws done so
far? What have the Tatas and the
other millionaireg dorie for the teem=-
ing Harijans? Sir, before I conclude,
I would like the hon, Minister to
reply to these specific questions.

I would like to krnow whether =&
Harijan or any other critizen in the
country hag a right to choose any
religion he likes. If secularism is
still a part of our Constitution, why
should the Government of India er

o
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any State Government send teams
to enquire info, to investigate into,

the religious life and the beliefs of

a citizen? Then, another question is,
is the Government really interested in
the ypliftment of the tribals and
Scheduleg Castes and Scheduled Tri-
bes? Will the Government help, if
necessary, even financially, the volun.

tary organisations, religious or other-

wise, who are working for the uplift-
ment of these downtrodden people?
I very much welcome the statement
of these downtrodden people? 1 very
much welcome the statement made

by the Minister. He hag said:

“In the past, Harijans had con-
verted themselves, apart from
Islam, to Buddhism and Christia-
nity also. Religion is a matter of
individual conscience. India be-
ing a secular State, the Constitution
guarantees liberty of faith and
worship to gll citizens and the right
freely to profess, practice and pro-
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pagate religion....”

Now, my last question is, will the
Government bring in a Bill which will
really guarantee freedom f religion
and, as per the statement of the hon.
Minister, freedom to propagare reli-
gion, whatever may be the religion,
whether jt lg Christianity or Islam
or Sikhism? This freedom though
enshrined in the Constitution should
be strengthen by a Bill which should

be passed into an Act. Thank you.

St A o GETWE : I9-
qaesqd #ALEq, 39 Ffaad mimw
F FR ¥ A¥ At ar fF ogEn
wafia 183 74 Q& FiAETQ
I AT IT ) FEA WY IF 987
@ T g7 oA # A § ) oAy
S fag ©F waA ¥ H2¥ ¥ fr
FATT & TR A Far wEar ar w4
AT gH WA qdr 1 & gAgarn
g AT g aF AN FEE F
AFIT TIGT 7 WY ITTE AT
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FC fegr gr afwa gar waawz &
TF sa wA S AT T F
qr f& @7 FUT TI4T Frawq F
fad g9 30 § @t qq0 1 9 oF
TS FE AT FAT HAT HAA-
FAT FATH FW@ § 1 3T g H
ar o AW N fEE 9T qTEr w@ar
aifgd, ag | I3AT § 1 AN
sa gz St ¥ uF @A faar g
fis ga a9 aga @ sfewd
foarde ot W0 & ) SR aEn
ar frm Efadma a0 #r waw
fotd @ o afisratg waqdz 7
gaa fig & 1 ag g @ o qa
fag <t & Fgr o7 1 qEY gred A
ge wre-f0 @@ wedr e ?
TE FIIAT F @ ¥ A1 ot DF
SUAFTE TR FT QAT IfEm o
qg MAFL gd At & wE g )
T AR H g A% g faid adl
AW T 1 gE FT e
gHCE Ar 7 gwT 2, W 41 ¥
A7 3F et 78 faw @ &
i EAARET T w7 § fFoAw
FIUE €T W & | g ST ey
EfF aeaw § ¥ @7 w07 T
WY g AT A Wy § ? Ar ey
3R 3faq S4T F1 qfeaw gt aar
g 7 38 AR F e el
feqtd @1 & 7 g% ey aarar
2 1 3afaT & Aeqar aEE § aw
qrdaT FIA A § 5 o9F
49 W TF g YqT GieqW FIAT
=ifgy MT QA AFE I sfeg
ftad ag aqman sitar aifge 5 a2
S FASKT &1 W@ TE W A
& 7 w0 9Al AT qwg ¥ g @,
AT T FT g ow@r g ar
gmifas qicfeafa & w1 1wl
T ! gEAT g SEES gEat
frady wifgg 1 & w7 faaefig
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[4f 9T Ao @aTTIS)
W GE ) g FT OFT AT
# agi ¥ fasl ¥ Ow F wrav g
Y ey F@t & qrasa &1 § A
IF AT § qEET w F oaT H
zo frssd ox og=r g fF 941 &
A 7wl gq-ofEas 7 gut
g Faw gt g amtfss afefeataat
F w0 g¥ qfeadw guT 1
st g1 Fat g Afwy | ¥ F397 §
fo atst &9 1981 & fadway wEiS
¥ mig g @w et ¥ =wfew
v, frefraadt s g
fasr @ =fad 1 & wrer faarw
1981 #r @ FT W g, FR
gAY T A FE W E | AHAHT
qiEd #1 IF AR ATARTL AT
FLAT Iifgy fF wTs T 1981 ®
faaeaT w@x 7 39 faal @ o
I Mz § 73T 4T AT FEEH
F AT A oWER BTG AN TIXF
RT X IF A H AT AEF @
IAFT HIAFTHTRTTTAT GTAT G

ot G0 Fo Wro A ¢ HTT
7z Fgl F gEw I AA F W

g ?

Y Wlo 3o GEImE : ¥
afgerrg ¥ @0 @9 fadt &1
T @1 § e T fwr & warany-
gew, fasfamadl HIT g Fraw faan
faed a7 F1% §W1 R 1 A AT
fra WA gg¥ F AT G R
s S afgeag & grRAl § qees
FET T FIAH( B GT HET FT
AT TIAE & | AW Fga § F
o AT ¥ woIT WAT § AT IWH
aWE YRAT T & 1 WERI WA
gy wifEw o 1 WIT g WM &
MM 7T TH AE@ F TORTH R
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g 1% zg 3w F werwt wi
FFEUAF! & Fg wATH HAT AT
g 5z 3w & afag forg ad o
F1 TEET AET ! AT WONlA G
F fag, qamdr &1 fSeadt qot w@
F fag i< qemal Far Nas g
¥ & fou o3 fog o & <A
aifen, ? K wgw fgrg oqr, SfEa
ww &Y fog av o femr § Al
g 4" woet foat & 1 amEr @rge
HRTFL A X FG oA 5 K foeg
i #& ser g, afsw ey @
AAT AF AEAT § ) T FET
fe & fogrg a9 &7 W #EA )
g4 1935 & SEIT FZ G9UT &Y
1 HIT 20 & FT a9 f&mr ar |
wifax 7 a7 1956 & S farg
gR F1 @amwm FT fwar M g g4
wFIT fRar ) q19T @igw § ug
Ut F#1 oY fw AT qg qwwr §
f& Q¢ 9% W F1 FF FHIGAT |
IS 1T FIET FT {97 QU W
& fag g7 wifmw w7 @ F 1 o@®
Tt #1 fegrg a9 wigET TtfEm A
atg a9 ITEIT weET ArfEgw |

s TREX A ("W W)
ag wgdt fear e@w g w@RAT 0
ggT &) gl &1 AT & . . .
(=)

st Wo Fo @ACME: AT,
AT & AFT gE aF- 9U feg
g1, TEFT FET GWT 7 WIS HIGHT
YotaT FEi-@ ! FET WG g,
FEF TAT WIET, FT AT FiFT 7
Ft qEwATE A, #1 few aq A}
Fat fafeqms a3 7 wiw fux e
FFC F5 FIEH | HET AT Jo4TA,
FEi AT FEE, Fa TAT FET,
FEl WA FFT, FWT NAT? wF WY
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M G gy @1 oww ¥ Al
AFT, .. (SqmR) . .. 8T AT WA

=Zfr oF 5T U Wiy AgET T
AT § 1. .. (wwEE) ...

# wg @ ar f@ o ¥ wAr

gy fag o1 % 7 g 9T AF-

v 9Td X 9T 10 91K TgY 95 g7

‘gaeYacd A FH qA IHE, N

FaT foqr 7 3a% fgame F5 sant

3T | TY TN 10 qIT UgT wET

NT 10 Mg FY, 2 fgegeam

B guy 1@ ot A @ R wae-

Feq T 34 2T swg' ) 3T fEAy

7 3a% faars sTaargy A, fedy

o g™ IBE, ;A AR
Fr gav faams. ..

Y Ao o W WA 1 F
a1 ¥ 331§ @ ?

. Wo Ro whwIww 1 w1
oA FAT g fetar 7 st g
qmy ! AHATEH ), . (ewAER) .
ATAAT G WIT G I, . (Fqmumr)
.o FagFEar § fa O wwwEg A
ag &1 a1 T fgg a9 F 30w
g, 1 WETA IGIE ¥ oW
¥, & g go =gar § 5 oww
¥ 3§ Gl 9@ AT AEN 1 A,
fsgq wHTAT F ‘gAIAIeqy HAIC IA
W IR FFT ITH! FIA FW ¥
fay &40 Fwr wEOAE AT E

Let them condemn Shankaracharya
in clear termas. g:g_\fﬁ- FIT AT fa
‘gAZITeq HIT 99 IAIOF T q9 A
grg 1 ag I w7 faar ar &
FqT a9 IT 97 WQRT G ¢
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What do your religious scriptures
$ay? wry @Ig A gut ¥ o @
FTHqET qIAE | T AT FIiL wgq
# Stgr o¢ Sgdag ¥ .., (wraaE)

LG 1 I U I
g ser ¥ .. (wedR) ..

SY qto ¥ wwmw : FEi #
g%e g §, 9% 41 fEF T §
f& sgaor Fv faafo K¢ gur o
wrger qE ¥ Wl g, dar Fg
& gia §, 3@ 7 & WA § AR
UE FE ¥ war §, 9% & ag W
TG AR

SHRI DHARMAVIR: Point of
order,

THE VICE-CHATRMAN  (DR.
RAFIQ ZAKARIA): Please don’t in-
ferrupt, UHAIT A, WY TE 9
gifas aga q& 7 Ffdy

st geiY : AL wET FlE T

w®E

ITAWTETN (¥1o THE AF0AT)
&1 fafaee gg stama 2 &

STt aweiT @ ZA4 igrEr # 3T
AT § WX wgar § 1 &W v
IGEr . el 9wy § ) faady
Bl 3F A & T wwAT E
wiqg, AT, I ¥ GgT W q@
g At T HIBI wTedr  STAy
gl 1 A3 &1 St §ATIW @T §
FgF TEEY qZ  SATeAl  Adl g |
All thege interpretations areq wrong.
g F A AT G U ;T weAT
wfad o saFr agr vt Fifsy
IEFT qgr Ay v f oo S
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o wefeg Aromw e (SO
N2A) : IIqETEF Sff, WA THE!
& IR WA g, <% fody
ga F1 F15 F17 g1, I WG iy
gl @ 9asT Fg, 99 W At Fr
AR FFT 1., (ST

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Khobragade,
please wind up. Mr. Bagaitkar, why
are you unnecessarily creating a con-
troversy? Order pleagse, Mr. Dharma-
vira, Please sit down. Now you please
conclude. Order please, Why don"
you confine yourselt to the present
conversions only, Mr. Khobragade?
Please confine yourself to it, instead
of going inty this whole...

SHRI B. D KHOBRAGADE: I am
only saying why the Scheduled Caste
people are compelled to embrance
Islam, Christianity and Buddhism, I
am only answering them. My points
are not irrelevant.

Y FAAT O™ ;A2 T BN
ragzawraar? .. (smaaw). ..

&Y Wro ¥o WYACEE : { ArTay
A ZE ... (waEa@) ... I35
gar | A TR 7q 0@ g
T R F FGAT | IR RIGET
T OfRA T A, gAF qE A
SAF T FAC |

ot awaT : geNgd H Y 7q
7T gfaaar § w3 9w
qg qEgFI T AE  I¢T IT AT
I9 geagFl ¥ HA # AW A
SrA¥, W ® AF A
What is wrong about the Vedas ?
§ o gfear g, 7@ AT §
F¥ 937 € AfFA 98 F R ¥ w
TR A A93 IIa FT TIR FTAT
78 a5 glg # qra § 1 A H
gar F AF &1 ¥ 3 ¥ amg
Fgar § f5 & ¥ wmya WA
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QI 2T Y ¥ GFBT FEA, IR

faes ®0 & qpar § ... (swqaw)

SHRI KALPNATH RAI: He does
not know anything about the Vedas.

ot eyt wigw frmw (wsy.
q3q) g FAT AX A@ AAT
. (camam)

THE  VICE-CHAIRMAN (PR.
RAFIQ ZAKARIA): Order, please.

dadm  wAfawm O TR Q@
(st drai T FAd) ;0 omr qw
adt dgrid § ... (veEuw)

! gAY Tt @ TF @ AR
atag € ... (swmew) T A
g FT ud Frzg A @ =mmar
g
THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Khobragade,
just a minute. May I request you

not to hurt the religious sentiments
of others while you speak?

SHRI B. D. KHOBRAGADE: I am
not saying anything. Only I have
referred to the Purusha Sookta in
the Vedas which says how all the four |
varnas are created, I have said no-
thing else.

i< qut 1 43 frafor gan
oF TeT gFa § faar gar & ...
(exmata) Iy AT THr ...
SHRI DHARMAVIR: This js wrong.
This ie a wrong quotation. I object
to it.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Khobragade,
please go tp your mnext point,

SHRI DHARMAVIR: There is no

mention regarding this in the Vedas.

St wFqTM T ¢ T qT AT
o IF A Jax §  wAfas
qarfad & ... (vaww)
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THE VICE-CHAIRMAN (DR.

RAFIQ ZAKARIA): Please sit down.
Mr. Khobragade,

please go to the

““next point.

st Wlo o @EIME : DT
IreqTERE Sy, ag sy afwg 1
YA YT oI AF WAL Aar
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asat #§ F1E wF A §, AT a9a
Fa FE § 1 A A8 AN afa
IqF T § NewaT IW E 59 &
Agt are 3§ #8 foeg 99 FAR
# Agy 4 A& & 1 mIeAT qar
A & AT Asa fPard og &, HART
Fr fadt g fRaT 9 & 96t

FgAr & | FT IGUG WA G2

' 2@FT FgT £ | A wF WA
F AaAS § Fu ... (FTa)

azEa ¥ Fgr 7 ... (swaEw)
St wAMT TW : a3 FT s THE VICE-CHAIRMAN (DR.

e RAFIQ ZAKARIA): Mr. K d
ar F4 AS Fary ... (sTHAW) < ): M Khobragade,

. now, within one minute you please
, T O R ATT TET B . . . conclude your speech.

SHRI B, D. KHOBRAGADE: If
they have interrupted me... (Inter-
ruptions)

= gRET: ATY T8 3A F ard
g gr ... (oqam) wfeqg gafm @

st Wle o AR
I am constrained to pass this remark:
A FE F& Fgar A @ G
9t afsr ganw @t AW

qdr faedy qardy # fauad @ 3
3T AT T4 Aar Fr 98 FL. .
(s7qat) AR WA qad ¥ ...

f& gl g7 1a3 gRAF F ;R
g o (gaw fag w9 & v fag
g4 AT FT @ 74T B | GIFNE

oW w0 FE dfzs w@ifge
T HF Y nemq AR 1 dfze
arfgea 1 [T HqI9T Reqaq fawar

SHRI DHARMAVIR: On a point of
order.

THE VICE-CHAIRMAN  (DR. N Do
RAFIG ZAKARIA): Mr, Khobragade, T & wgefe § odmr & o
you should not pass any remarks like awre #@a frar fag wg § Ged

this, ferg a4 F1 A fgg maw #y
THg gHe o @iz frar § saayamz
Tt WA § aF A A s farpraa srawr 780 it . L . (s7awq)

¥ fag 1 waww @Ewme S THE  VICE-CHAIRMAN  (DR.
N é\l' %’ art @3 a8 RAFIQ ZAKARIA): You cannot go

. T . on speaking all the while.
wex & afpy sgw wr AT #

‘s S N St guaAR : {AIL, oF FQ
j;:f‘f% ﬁ. 'f?f:agf) frargd  =Areq T wER A R gedh e B
fa qary #, ag we v faera
(DR. T 1 # #lT JTU AT gRr
TS A JSTE X Wr & # sS4

o7t § qar § ... (sraane)

ot gAqTT @ WY, TF  FiQ

THE VICE-CHAIRMAN
RAFIQ ZAKARIA): Mr. Khobragade,
please sit down.

off gAEre: A A3 &, ArEd €\
7y g4 &1 qu freart & nAsAAN
frar & ga¥ fodt awrg @ Feedf

ot weqAT TR TER P Y
fs sasft w1 & ... (Fauw)
It shoulg be expunged,
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st gqua@rc ;. ar Ay wreR SHRI B. D. KHOBRAGADE: I havg

wt faxrg &1 F Y wF 9r€
& giaTiE A (wirererTet )
I éccept him as my elder brother,
fodt & arg¥ & wAmwr  Ad
gt | e HAST w oAy Ay
gt 1 wReY ¥ arfgen & mmwTa
qrq wwrg § RMIG § 1 H @Y
gasi & qAry W wuS &
yrfgen & ware A wiar |
§ 3¢ e ¥ gt g fasEiv Jra
e+ g oy grard # 2 faar
& Sy yfedre ®Y BEr § 94t g
q AT AW AT NG HAT seT
Ffexr iy § 1 78 faq gt W
gar #gt g fw (=)
qerdy wey ard q g fordi
FAS T AT FT W, AAAT F
Ty 4T HA T, AR & T
w2 g 1 ARy § amA R
FEr  fa gaw @1y H . WNE
garfedr @8 &-—mw Al U}
fedwd & &%t WYT ATYRT S4TRT
arzered =t B, @ wvr & Ifea
yrfgm ®1 &= 8 ufgd = S

weg  IEE wgr g IR ..
(waeerer)
st fog ¥ w1: 3g NAF T

YEer. . . (FTauT)

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Dharma-
vira, please sit down. Mr. Khobragade,
will you please conclude povy? (In-
terruptions) Now you do not reply.
You please conclude. Otherwise, 1
will call upon the Minister to reply
now. (Interruptions) That is all right.
Apart from that, he has taken more
time.

not taken...

THE VICE-CHAIRMAN (DR.™<

RAFIQ ZAKARIA): Yes, yes,
have taken...

you

SHRI B. D. KHOBRAGADE: I
would only clarify.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Don’t- clarify.

gto ¥7 waw fag (va< Mm3AW) -
AU AT FT A & | TR
TEA AT G4 A b HIHET, FRIEY
TW W@ 9T aEeqr wWrgar § fa
wr@ & "faare ® ogw aym ¥
g 41 w1 qrawma faar g fa g9
UST I NS GAIHTERAT F) w139
LR

7 HIeET Aty 39 T Ararfug
wLar wrgar g fa gm awwrfan gaq
¥ S T OH 4T, gRaear 4T
frar fewrofy g W@ @, FAr I
axg & wsz ¥ ga wifqdear av

HrATET 4AT R P A aga AR

gd® ATYY FEAr =rgar § fa oz
yertfaa agq ¥ d3sT, g T8 81T
/T T a1 agr &Ar wrfge faqgd
fg 1% g7 T! AHIAHIE BT,
gAfadeal & A IR

q), 4TAm<4T, q g WgHT wTgar
g f& w78 am A waen © @
iz fgrg uwd &, wEIW &,
$q1€, avg a1 S« ud @1, fodr o
e & I Y - farefy erearfaa a=eg w1
T T Tore § Han fEeddy
wal #r sy stfgT o

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): DPlease, Mr.
Khobragade, I think the point that

has

has been made by the Member
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to be,... (Interruptions) Now, please,
Mr. Khobragade, do not interrupt the
Chair at least....well taken. ‘Se-
Jylarism, as our forme, President, Dr.
Radhakrishnan, had said, according
tp our meaning ang traditions, means
equal respect for all religions. And
certainly while referring even to. a
sengitive and delicate jssue like the
conversions here, we should try and
see that we do not in the process cast
any kind of disrespect on other reli-
gions. You have every right to talk
of the social indignities, you have
every right to talk..... (Interrup-
tions) While quoting, sometimes, I
am gorry to say—and I qo not mean
bxt—even devils quote scriptures, And,
therefore, to say that scriptures.that
have been quoted, have been quoted
in proper context, cannot exactly be
true. I saig I did not mean it in that
sense. I just used the. expression that
even devils are supposed to quote
scriptures. For Mr: Khobragade, I
have got great respect and I would
not say that. What I am saying is
that quoting scriptures also has got
to be within a particular cortext and
if that context is violating the basic
priniciples of ,our secularism, to which
the hon. Member has rightly pointed,
and to which we all have taken dur
oath, I think we are going beyond
the scope of this discussion. I would,
therefore, appeal to Mr. Khobragade
to refrain from these observations and
to confine himself to the points that
he wants to urge upon the Minister.
After all, the Minister jg not 5 San-
karacharya. Even if you make cer-
tain points, he cannot reply to them.
I think the proper forum for that is
to have g dialogue with the Sankara-
charyas.

L 4

SHRI B. D. KHOBRAGADE: He
belongs to panch wvarng, not even
chatur varna,

SHRI SADASHIV BAGAITKAR: I
am on a point of order.

THE  VICE- CHAIRMAN (DR.
RAFIQ ZAKARIA): No pomt of
order on this.
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SHRI SADASHIV BAGAITKAR: I
entirely agree with all that you have
said.

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Then you are
commenting on what I have said,
which T will not allow.

SHRI -~ SADASHIV BAGAITKAK:
No, I am not commenting. T entirely
agree with you, ..

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): You cannot have
a point of order in agreeing with
me,

SHRI SADASHIV BAGAITKAR:
My point of order is, we are also bound
by another thing—“satyameva jaya-

the, S8 dFxafron v foura grry
gfentt % &, 94 & a19 o109 a@yy

AT AT § W WX A@AY wAd g

. ARG HT 417 WY gA FT A
9giy, gafeq FAT 95 ) Y zT@ W
HeA FaT g ? 4T &7 UTA T &w & &1¢
§ OH-AFH q9F gL U W7 nTEHT

IGAT | FO @ I AT AL qwF W

I, TP 8@ Tr AT g1 fodfy Y
aue o st ) Tafen g% aody qad
FY GTATT K FY AGE HATHT 9T |

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Order, order.
You have made your point. But I am
sorry to say that if we were to ac-
cept your point of view, we will be
opening the floodgates of all kinds
of accusations, allegations, reflections
against one another’s religion and
that. will be 5 gangerous precedent.
Please, Mr, Khobragade, now conclude
your speech.

st Wro To @IEIMT : T . 7 a8
FYEIE Hart Az @ d ugdr... -
THE = VICE-CHAIRMAN (DR.

RAFIQ ZAKARIA): Don’t clarify.
Enough clarification hag been made.
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st Vo go @AWT : § S F
TR H AN FEAT Frgat | gAR
wrf gAFT A o) @gr, Aa F
ark #, §¥ gfefasyasr Tacd ad
FET | HY A0, 2Ama A afewy
A, gAG arelil A @ AR
g AATR T g4 qAT F AW
TAM A F qrag o qH-779; B
A F F X H FF 1 TR
ifsfasiae o & ax # 7
FET 41 |

ITAAETT (T THY S AwfTar):
AT AYT FT A7 A faRgr FIA )

st Mo o WATAT : AT FIT
g Ad ar adf ;i ? Ay 7 agh
q ®WYarefigzq & & frard 40
Frgar § | fRdrefigee § wwqrg-
g A UF QAT g I W
79 AT F 10 ATT A fA¥ Y
T4dq7 gy A, FAF 47-50
gif, erged &, AT I, I F WL
§ fgrg M@——mre F ogF AT F
H2T AT WEL WISAT ArAr g\’
FEIT AT FT AIA@Q A A Y
G MY, 3 TFY &, THo  dro
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st Wodo WEAIME: #F BT
qIEGT §:9g HE AL50 M WG -
BIgAT AT 10 WIT F, HIL A
qF~34 ST (T ¥ OF AEAT TR~
Faq@ 2 WEAr e q 3l 48
nredt wgf dR Swuly W o1 Ha-
Il S ag Faqizd T agata 9di g
at«dfl 7 S wEH BT & T,
g YAFTQ TN §, FCAHT
AT T Aid H oAEY oged 1 N
A aTE 7 ... (Aem A ) ..
weew faie |39 E UE graTe fRaar
AU R TR FNET FEeEs — e
gt § qrfaeres wiee Ag g
# qt qamw § g9 F1owE f&ar
Ty g agiad . . (qqadred)
$ag agar W gagamh fuddw
g S 50 ;EA FIBY Sid @
FRAFE AT W AR TF WA A
FZI1 & RAH § THaT AIFT @
fgat star g

Hiefiged Sigi ag {wedr g,
g e ¥ AT ga ! oIy @
ArEd; FTa¢ Fifg & qJgwm Q
mid fRar A H faiei o wata. .. g

THE  VICE-CHAIRMAN (DR.

fro Tao T8 7 g, IaF @A RAFIQ ZAKARIA); Please conclude.

H ATAT FET 4T ATIRTBISATR. . .

SHRI B. D. KHOBRAGADE: Yes,

UF AEWAla wee o F4Y 7 I am concluding.

St Wo o @AM : WILT | oo 2aKARIAY: T cennot g0 on
Fee & § g 1 degee wiee allowing you so much time.
& &l w1 @y #r ogfase @7
FUA 9T T AT ! 7S
T ¥ FA 9 F P &7
758 AR § WY Fr afuwe §7

M W ¥> AEATWRL : HA-
g FHag migdl ©F IR ¥,
WSYET FEE Fg I IGHT AT
gFr A fam fq gy siean i
S @t far, gemaT &g )
ag feAifgar =m  f§ FEstA

ot Faqay @ 0 W iR
# 9w 7T E 9g 7
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v@ &1 deyer FeR A FadE
EAAT FAT QA gwHE qR |
@ weAon S A werd
WG W< CHATIGH  F A1
F agugdt &1 Hagmgngfa
agt < ga—afadd T ¥+
gAl dg-stax addi gar afes s
gAdi A AT SRATHIC FiaT <
&I F RO GHT RN AT ax B agi §
y o owe wF Al gt BB gfad wHlie
faws auf %7 igeg o7 @ FE &
A [T wage @€ 1 F BlET @
QAT Al AT A F qF g
A RS (5
THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now, Mr, Minister....

SHRI SYED SHAHABUDDIN: Mr.
Vice-Chairman, I seek your indulgence
for just two minutes. I want o put
just two Qquestions to the Minister.
Please permit me. ..

SHRI KALPNATH RAI: No, no.

SHRI SYED SHAHABUDDIN: Why

not? All of you have spoken for any

~. number of times, not once. I am
pleading with the Chair...

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Shahabud-

, din, I am afraid it is too late...

SHRI SYED SHAHABUDDIN: They
have all taken so much time with
interruptions. I will take not more
than two minutes. .,

st Ao @mo Ay ! WY, e
gy FRar a1 Wi Y wdA
qrag 1 g faqe ave 2 afg

¢ sft aTrfam IMEAFT ;. THET
1, AN g 4 A Stig 9T o
F< A A
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SHRI SYED SHAHABUDDIN: I
have made repeated requests to Chair
during the debate... (Interruptions)

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): 1 gm afraid, if
it is going to lead to so many other
Membefs. ..

SHRI SYED SHAHABUDDIN: I
beg of you. My party has taken oaly
11 minutes whereas others have taken
hours together. I have made special
requests in writing tg the Chair. My
request has been repeated to every
successive Vice-Chairman.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): I am afraid, Mr.
Dinesh Goswami, when he left, told
me that only gne speaker was to
be calleg and that was Mr. Khobra-
gade, that he wag the last gpeaker...

SHRI SYED SHAHABUDDIN: 1
have made a special.request. ..

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): He pever men-
tioned to me about that special re-
quest.

SHRI SYED SHAHABUDDIN: That
is no answer.

SHRI J. K, JAIN: I also want to
speak for a minute.

SHRI SYED SHAHABUDDIN: So
much of time was spent on so many
interruptions, hours together...

SHRT PRANAB KUMAR MUKHER-
JEE:' This is not the way; this way
it is only wastage of the time of the
House. There should be a limit.
We are discussing this for four and
a half hours...

SHRI SYED SHAHABUDDIN:
When they were interrupting the
Members here, why did you noi ask
them to keep quiet?

Mr. Vice-Chairman, I have risem
to seek your indulgence, to seek your
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special indulgence. I don’t see why
the Leader of the House should in-
terrupt. The Leader of the House
has no business to interrupt me. Why
cannot he control his own partymen?

SHRI PRANAB KUMAR MUKHER-
JEE: Don’t lose your t{emper. Please
take your geat.

SHRI SYED SHAHABUDDIN:
Why? Who are you to dire¢t me to
sit? I have made my request to the
earlier Vice-Chairman also...

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA):; Mr. Shahabud-
din, please sit down.....

SHRI SYED SHAHABUDDIN: I
am only asking for two mintues, My

party has taken only 11  minutes.
But you have given other parties
thirty minutes, thirtyfive minutes.

Why?

SHRI PRANAB KUMAR MUKH-
ERJEE: Take "your seat. Nobody
‘will allow you now....(Interruptions)

SHRI SYED SHAHABUDDIN: I
am not speaking to you. Who are
you? Mr. Vice-Chairman, I want
your direction. .

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Order, order,
Mr. Shahabuddin. Will you please
take your seat? From your party...
(Interruptions) please sit down. If
you crave for indulgence, and if in-
dulgence ig denied, you must sit
down. You cannot crave indulgence
and dictate.

Now, Mr. Minister, will you please
start your reply?

SHRI SYED SHAHABUDDIN:
The Leader of the House znd the
Congress (1), ... (Interruptions)

~ THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Please sit
down,
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SHRI SYED SHAHABUDDIN: "1
want to place ¢gn record my protest.
(Interruptions) - -

SHRI YOGENDRA ‘MAKWANA:
Sir, I am very thankful to gll those
Members who have participateg in
the debate. This Calling-Attention
hag given an oppcrtunity to gl the
honourable Members to discuss the
problem at length. All of them have
discussed it.

Many of the Members have gune
to the genesis of it. They have pointed
out how it started and what happened.
I am thankful particularly to the
two hon, Members jrom Tamil Nadu—
Shri Gopalsamy and Shrimati Sathia-
vani Muthu, They come from the
place where the mass conversions took
place and they discussed the prob-
lem in great detail.

Before I come to the subject, I
would like to reply to some of the
questions put by the last speaker,
Shri Khobragade. He said that some
of the Central Ministers have made
statements about petro-dollars going
there, particularly Mr, Swaminathan
and the Home Minister, The Home
Minister has in & stalement denied
the statement that hag been attributea
to him. Mr. Swaminathan has also
made a statement publicly denying .
what has been atiributed to him
about Rs. 3 crores coming from
foreign countries, Now, before I start
I want to refuse the allegation made
by Mr. Shahi. He said that the Prime
Minister is visiting temples where the
Harijans are not allowed entry, This
is not a fact. The Prime Minister has
visited temples. In all the temples
which she hasg visited Harijang are
allowed (Interruptions). I am
not referring to all the temples. T am
referring to temples which she has
visited, There may be temples where
they are not allowed,

All the temples she has visited have
allowed entry to Harijans. So, there
i§ no substance in the allegation.

Shri Era Sezhiyan said the problem
is a social problem. I do not want to



: 381

o into the details about the conver-
sions or how they happened and why
-sthey happened. He said it is a social
problem. But Mr, Shahi thought it
is an economic problem. Both of
them are partially correct. It is a so-
cio.economic problem. Both aspects
have contributed to these conversions.
Now before we come to the social
aspect, T woulg like to point out some
of the steps which the Government
has taken in order to ameliorate the
conditions of the Scheduled Castes
and Tribes. In order to improve their
conditions in 1980 Centrtl assistance
extended to the States so that they can
raise the amount which they ear-
mark for the special component plan
for the Scheduled Castes, I would
like to give one example, In 1979-80
the outlay of the special component
plan of all the States was Rs. 246.34
crores. In 1980.81 it went up to Rs.
528.39 crores and in 1981-82 approxi-
mately it is Rs, 677.78 crores, 'This
is regarding the amount which is
earmarked for the gpecial component
plan for the Scheduled Castes and this
will be used for their development.

The Central Government has recen-
tly raised the limit of the schemes of
the Scheduled Castes Development
Corporation, Originally the indivi-
dual schemes were of Rs. 6,000, But
now the Central Government has
raised the level to Rs. 12,000. So, any
Scheduled Caste man can get Rs.
12,000 from the Scheduled Castes De-
velopment Corporation which can be
used as a margin money for self-em-
ployment. Now, Sir, these are some
of the measures, economlc measures,
which the Government has taken
and various instructiong are also issued
to the State Governments for also im-
plementation of the Plan with the re-
sult that in 16 States the legal aid
scheme has been started in 12 States
Special Cell for the protection of the
weaker sections have been started, in
16 States committees have been formed
at various levels to see to the imple-
mentation of these Special Component
Plans and for the identification of the
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areas, four States have taken action.
So far as Special Courts are concetned,
Andhra and Rajasthan have already
set up these Specia) Courtg whereas
Tamil Nadu and Bihar are going to do
it within a very short period, Some of
the States like Uttar Pradesh, Gujarat,
Kerala, Karnataka and Madhya Pra-
desh have also said that they would
start these Special Courts in the near
future, So, Sir, this problem, as 1
said, is a socic-economic problem and
it requires two-fold remedies: one is
social and the other is economic. So
far as the social aspect is concerned,
it is for all of us sitting here and the
religious leaders of this country 1o
help the Government in eradicating
the evil of untouchability and in bring-
ing about social equality among all
classes of the society. Sir, for that
the Government is also contributing
by way of propaganda, by way of
giving aid to the voluntary agencies
for publishing literature against un-

touchability, etc. So far as the eco-
nomic aspect i concerned, I have
already said that we have taken

various measures and some of them
I have described also,

Sir, some questions were raised by
some of the honourable Members re.
garding this problem. The honour-
able lady Member who initiated the
discussion asked whether there is any
intention on the part of the Govern-
ment to enact a law to prohibit con-
version, Now, Sir, in the statement
made by the Home Minister in the
beginning, he has said that it is a
fundamental right of every individual
to profess any faith that he likes and
if anybody voluntarily embraces any
religion, the Goveriment cannot pro-
hibit the individual who wants to do
it from doing it. So, there is no
question of enacting any law by the
Central Government prohibiting such
conversions. Then, Sir, she asked
whether the Government will ensure
the safety and protection of the weak-
er sections, particularly the Schedul.
ed Caste people. For that, Sir, the
Prime Minister, the Home Minister,
myself and the Home Secretary, all
of us, have written letters to the
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State Governments because,
ultimately, law and order is a State
subject and they have to see that
safety of ¢he Scheduled Caste persons
is maintained properly. So, we have
written to them and guidelines are
issued {from time to time, Also, Sir,
in the meeting of the Chief Secretar-
ies and the Chief Ministers in Delhi
this point was stressed by the Prime
Minister and it was impressed upon
them that they have to take all pre-
cautions for the protection of the
weaker sections.

Then, Sir, she also referred to the
money part of it and said that she
has no information that any money
hag come from the Gulf countries,

SHRIMATI PURABI MUKHOPA-
DHYAY: But was there any state-
ment from the Home Minister to this
effect?

SHR] YOGENDRA MAKWANA;
Yes. The Home Minister has also
denjed that and I have said that we
have no information. If anybody, if
any honourable Member, hag got any
information in this regard, he can
pass it on to us and we will take
action.

SHRI NAGESHWAR PRASAD
SHAHI: Once you made that state.
ment and now you have denied it.

SHRI YOGENDRA MAKWANA:
I have never made that statement,

SHRI NAGASHWAR PRASAD
SHAHI: 1 mean the Home Minister.

SHRI YOGENDRA MAKWANA:
Sir, the honourable Member, Bhola
Paswan Shastriji particularly wanted
to know about the economic measures
taken by the Central Government.
In brief, I have narrated it here, be-
cause on various occasions I have
dealt with these measures, and I do
not want to go info the details today.
There is a list at my disposal and
on other occasion I can narrate all
these economic measures taken by the
Central Government.
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He wanted particularly to kno
about the class in Belchi, Pipra,
Kafalia, ete, Particularly he referred
to Kafalta where all the accused ar
acquitted. In that case he wanted to
know whether any appeal is filed.
Sir, the State Govarnment has filed
an appeal in the High Court against
the judgement of the Sessions Court
and we have also instructed the Statle
Government to employ a good advo.
cate, and I am informed that they
have engaged 'the Advocate-Gengral
of the State for arguing the case. In
all the other cases, Belchi, PFipra,
Kaila and Bisrampur, in all these
cases, the court has given some puni-
shment, Two persons were seniienced
to death and 15 to life imprisonmen$
in the case of Belchi., Fifty persons
were sentenced to life imprisonment
in Pipra.

So far as the protection of the
Scheduled Castes and  Scheduled
Tribes is concerned, Sir, there is the
Protection of Civil Rights Aect, 1953,
But the main allegation is that the
cases made under this Act are not
properly investigated and adequate
evidences are not before the court
and, therefore, the accused are ac-
quitted. Sir, we have issued instruc-
tions from time to time and in sec-
tion-15A of the Civil Rights Protec.
tion Act there are certain measures
prescribed which the Government
has to take. And in a question in
thig House itself I have said that Rs.
6 crores are earmarked for this pur-
pose as matching grant—50 per cent
from the Central Government and 50
per cent...

SHRIMATI PURABI MUKHOPA-
DHYAY: For this purpose?

SHRI YOGENDRA MAKWANA:
For the implementation of the pro-
visions of section 15A(2). These are
the provisions:

(1) Provision of adequate facili-
ties, including legal aid to the per.
sons subjected to any disability
arising out of the untouchability to
enable them to avail themselves of
such rights.
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,(2) Appointment of officers for
initiating or exercising supervision
over prosecutions for the contraven-
-3 . . .
~—  tion of the provisions of this Act.

(3) Setting up of special counts.

Like that. These are the various
measures which the State Govern-
ment can take, and for that we provide
matching grant of 50 per .cent from
the Centre and 50 per cent from the
State Government, and Rs. 8 crores
are earmarked for this,

DR. (SHRIMATI) SATHIAVANI
MUTHU: I want 10 know...

THE VICE-CHAIRMAN )
RAFIQ ZAKARIA): Please do not
interrupt. If this process is once
started, then there will be no end to
it. After the speech I will see. (In-
terruptions) After he has finished, we
will see,

(DR.

SHRI YOGENDRA MAKWANA:
Originally, this Act was called the
Untouchability Offences Act, 1955.
But the Congress Government in
1975.76 amended it and the tiile of
the Act also is changed. It is now
called the Protection of Civil Rights
Aet, 1955. Now, under thig Act there
are various provisions which are
very rigorous and if properly imple-
mented then we can stop the atro-
citieg on the weaker sections. Sir,
there is a provision for taking action
against the officers who wilfully neg.
lect their duties in protecting the life
and property of the Scheduleq Cashes.
Under section 10A there is a provision
for collective fine which can be impo-
sed on any area where mass atrocities
are committed on the Scheduled
Castes or Schaduled Tribes.

Now, these are the provisions of
this Act which have to be properly
implemented and properly utilised
by the Stdie Governments, Time and
again, we have drawn the attention
of the State Governents to the various
provisions of the Act and have pro-
videg guidelineg for the protection of
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the weaker sections. I do not want to
go into the details of the economic
measures, as I said in the beginning,
I have given the details to the House
on various occasions.

I would like {o bring %o the notice
of the hon. Members one or two
points. Most of the hon. Members
have said that more money should be
provided for the economic upliftment
of the Scheduled Castes. One Mem-
ber wanted to know the amount ear-
marked for the Scheduled Castes in
the Plan. As I pointed out last time
to the hon, House, it is for the first
time that we have provided more or
less 6 per cent of the total Plan out.
lay for the economic uplifiment of
the Scheduled Castes, If we take into
congideration the State Plans, the
amount can go up to 8 or 9 per cent.
So, it ig for the first time that such an
amount ‘is provided for the economic
welfare of the Scheduled Castes.
This will change their condition. The
Prime Minister hes written lotters to
the State Governments asking them
to cover at least 50 per cznt of the
population of the Schedulcd Castes
during this Plan period so that they
may be brought above the poverty
line, All these measures, when imp-
lemented properly, will change the
condition of the Scheduled Castes.
Now, the main question is about the
implementation, There are comp-
laints from the Members that it is not
properly implemented. Sir, for that
we are creating a monitoring cell
which will monitor the Special Com-
ponent Plans and the Tribal Sub-
Plans in all the States and see that
they are properly implemented and

the Dbenefit goes to the Scheduled
Castes.  (Interruptions) Now, t{hese

are the measures taken recently. The
Special Component Plan has been
started only in 1979-80. Previously
theres was no Special Compornent; Plan.
I have written several letters to the
Tamil Nadu Government and 1 also
went there. It was framed there in
Tamil Nadu after that. It is not the
fault of the State Governments be.
cause all the State Governments have
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started this recently., In the initial
stage when it was started, there was
a demand from the State Governments
also that there should be some assis-
tance from the Centre and now we
have provided Rs. 600 crores in the
Sixth Plan as a special central assis-
tance to the State Governments. As
a result of this special central assis-
tance, as I said just now, the plan
amount has gone to 677.78 crores of
rupees and now all this will change
the condition to a certain extent. At
the same time, jt is a social problem
and the society has to take some
action to eradicate untouchability and
to treat them as equals. The Prime
Minister has also told the State Gov-
ernments that they should see that
the weaker sections are protected.
The society has to help them in this
direction, Sir, I have nothing to add.
The hon. Members have discussed
this problem at length. 1 only wanted
to bring some of the measures to the
notice of the hon. House,

DR. (SHRIMATI) SATHIAVANI
MUTHU: Sir, only one clarification.
I want to know from the hon, Minister
one thing. Just now, he mentioned
about the provisions and the economic
schemes of the Central Government.
I want to know how he is going to
enforce the civil rights in the State.
I want to know what is the machinery
that he is going to create to supervise
in the Stafeg whether it is implement-
ed properly or not and also that
Rs. 600 crores which he has allotted
now are spent properly.

7 P.M.

SHRI YOGENDRA MAKWANA: I
think, you have not hearq properly.
I said that a monitoring cell is being
createq in the Home Ministry which
monitors all the schemes in the State
Governments. So, in the monitoring
cell there will be officers who can write
letters, who can go to the fleld and
who can see and supervise the pro-

~
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gramme which is to be implemented
by the State Government.

THE VICE-CHAIRMAN (DR. RAFIQ,
ZAKARIA): Special Nentions—Shri
Kalyanasundaram.

SHRI M. KALYANASUNDARAM :
Mr, Vice-Chairman, $ir, I want to.. .

SHRI SYED SHAHABUDDIN: I am
sorry to interrupt Mr. Vice-Chairman.
1 want to make a submission.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): I am sorry, Mr. Shaha-

buddin. I will not zllow.

SHRI SYED SHAHABUDDIN: I
want to make a submission. I was
tolq that....

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): I am sorry. I will not
allow. Yes. Mr. Kalyanasundaram.

SHRI SYED SHAHABUDDIN: I
have to make a personal submission.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Please do not take any-
thing on record of what Mr. Shaha-
buddin says.

SHRI SYED SHAHABUDDIN: *

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Shahabuddin, the pro-
ceedings of the HouSe cannot be con-
ducteq in this manner. I have been
given the list of Special Mentions. T
am concerneq with what I have been
given. Please sit down.

SHRI SYED SHAHABUDDIN: *

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): I am sorry, Mr. Shaha-
buddin, You will have to sit down.
Yes, Mr. Kalyanasundaram.

SHRI SYED SHAHABUDDIN: *

*Not recorded.
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THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Please sit down. The
Secretary-General tells me that there

~wi¢ no such permission to you to make

“Thy Special Mention. (Interruptions)
Whatever Mr. Shahabuddin says will
not go on recorq and he is speaking
without permission.

SHRI SYED SHAHABUDDIN: * -

SHRI PRANAB KUMAR MUKHER-
JEE: Sir, it ig strange that for the
first time in this House a Secretary-
‘General is questioned. There should
be some propriety.

THE VICE-CHAIRMAN (DR. RAFIQ

M ZAKARIA)Y; Mr. Shahabudain, this is

not the way. Should the ruling of the

Chair not be respected? Don’t take

down anything of what Mr. Shaha-
buddin is saying.

SHRI SYED SHAHABUDDIN: *

SHRIMATI PURABI MUKHO-
PADHYAY: Mr. Vice-Chairman, Sir....

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): No, no, please. I will not
allow any discussion on this. Mr.
Kalyanasundaram, please.

SHRIMATI PURABI MUKHO-
PADHYAY: 1 am speaking about the
rules.

» THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): T am sorry. I will not
listen to you. Please do not record.
Nothing wil] go on record except Mr.
Kalyanasundaram. Yes, Mr. Kalyana-
sundaram,

REFERENCE TO THE REPORTED

DECISION TO REVIEW DECISIONS

OF THE ELECTRONICS COMMIS-
SION

SHRI M. KALYANASUNDARAM
(Tamil Nadu): Mr. Vice-Chairman, Sir,
here is a matter of very serious con-
cern for the independent and self-
reliant development of science and

* Not recorded,
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technology in our country. It 1is re-
ported that the Minister ‘of State for
Electronics ‘has given instructiong to
review all the, decisiops .of the Elec-
tronics Commission which they took
ever since they came into being, ie.,
for the- past ten years. In 1971 our
Prime Minister with goog intentions
constituted the Commission for Elec-
tronics with adéquate powers ‘inde-
pendent . functioning, so that they could
contribute to the development of
science and technology in our country.
Many of these multi-nationals based in
western countries were concerneg with
it and they thought that we would not
be able to progress in the field of
sclence ang technology in electronics
so well. They starteg criticising the
functioning of the Electronics Commis-
sion. During the Janata rule they
appointed a committee to inquire and
the Committee recommendeg that it
shoulqd be converted into an advisory
body without independent powers.

Now, the Prime Minister has again
interveneq ang said that its functions,
powers and structure will not be al-
tered ang that it will be restored to its
original position ag obtaineg in 1971.
This omnibus inquiry into the fune-
tioning of the Electronics Commission
has createq doubts in the mindg of
scientists. Many of the scientisis were
anxious that the process is being re-
verseq and so it was necessary that
the Prime Minister should intervene
and her promise that the Commission
will be allowed to function indepen-
dently and this interference will be
stopped, has been 'welcomed by them.

REFERENCE TO THE REPORTED

SATYAGRAHA BY FARMERS 1IN

NEW DELHI ON THE 14TH SEP-
~ TEMBER, 1981
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